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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. No. 647/94. Dt.of Decision : 12-8-94.
Ch. Satyanarayanamma .« Applicant,
_Us

1. Chief Engineer, Headguarters
Southern Command, Engineers Branch
Pune’ : 411 001.

T —————___ 2. The Chief Controller of Defencs

T e s
“——tnmaal)__Al]lahabad.
3. The Garrison Engineer, %m‘h%m-m%uniuﬁw““*”;““*~*~H~_~Hm__hg
Nayal Bass, Gandhigram,
Nauvsenabegh, Vizag... .« Raspondsnts.
Counsel for ths Applicant : Mr. K.Vinaya Kumap
Counsel for the Respondents ¢ Mr. N.R.Deveraj,Sr.CGSC.
CORAM:

THE HON'BLE SHRI A.y. HARIDASAN : MEMBER (JUDL.)
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0.A.N0.647/94 Date of order:12.08,1994

ORDER
The applicant's husband, Late Shri Ch.Narayana

Murthy Raju, whc was serving as a Mazdoor under the respondents,

died on 8.9.75. The applicant is the seLond wife of
deceased

the deceased Shri Ch.Narayana Murthy Raju. THe/had a son
and daﬁghter by names Sri Véraha Narasimha Murthy Raju
and Smt Ch.Syamala Rani. By PPO No, C/INb/5824/77 dated
17.1.78, Pé No.80€,half of the pension was allotted to the
applicant ,and the reamining half to the sgn and daughter

£iTst wife of
of the/late Ch.Narayana MurthyRaJu. While 50, On 30 11 90

that, as the son and daughter of the deceased Shri Narayana

Murthy Raj& had attained majority, got independence, married

and settled, the entire pension may b2 paid tﬂLer. The
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third respondent addressea the Mandal Revenue Officer,

Pedggantyada, Gajuwaka, Visakhapatnam, s%ekimg information
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daughter of Late Shri Ch.Narayana Murthy Rzju. But, as the

son and daughter were residing at Pattan%heru, Medak District

and Nellore rﬂspectlvely, the MRO could not give the required
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deceased Ch.Narayana Murthy Raju are ageé 33 and 26 yesars
|
respectively, the arplicant contends thaf it i3 not necessary
for the authorities to make any encuiry to ascertain
the fact, that they have sgge attained the age of majority
or not. Therefore, the applicant has filed this application

for a direction to the respondents tc pa§ her entire
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2, The respondents have not file? any reply to this

OA. Shri NR Devraj, Sr.CGSC arppearing for the respondents,
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under instructions from the respondents, submit that

the decision to grant the entire family‘pcnsion to the

. applicant is being delayed only for want oﬁérocf of

attainment of the age of wm#tjority of the son and daughter

of Late Shri Ch.Narayana Murthy Raju'and as the applicant,

. despite of the repeated instructions by the authorities

have not so far produced the schocl leaving certificates

of these perscns.

| 3. _ Having perused the application and having

determining the questicn whether the son and daughter
of the decessed Shri Ch.Narayana Murthy Raju has attained
the age of majcority, it is not neceséary for the

respondents to embark upon ary detailed enquiry as the
death of Shri Ch.Narayana Murthy kKaju occureu in uuc —

year 1975, Further, as the son andxdaughter of the
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living away(married and settled), it would be impractical

to the applicant to rrcduce School leawlng certificates
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the addresses of the son and daughter of the deceased

Shri Ck.Narayana Murthy Raju in this applicatlon. If the

respondentTsS STAlii WAl LU IUBNRAT OWwA S wiltiv  wice  swss  wmes —_
Shri

daughter of Late/Ch.Narayana Murthy RgJu have attained
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to them to issue notice tc theése persons and/take
a decision,

4, In the light of what is stated above, the -
application is disposed of with a d;rectioﬁ to the

respondents to issue notice to the son and daughter of

- ‘ «od

,ﬂA/



the deceased Shri Ch.Narayana Murthy Raju, as also,
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to the applicantfyﬁfp;n a month of receipt of copy of this
order and after verification of the facts‘whcther the son

and daughter of the late Shri Ch.Naray@né Murthy Raju

have attained the age of majority and have become independent“
in accordance with the rules, take a preper decision regarding
the grant of full family pension  to the applicant within

a period of two months therecafter. If the applicant is

aggrieved by the outcome of the decision:taken, threr gﬁae )
Q/

Copy to: ' ' -

pridesnt will be at liberty to approach the Tribunal,
for the appropri@te 1ciici. -uves —m oo o

(A.V. HARIDASAN)
Member (Judicial) [

I

Dated::12th August, 1994
Dictated in the open court
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DESUTY REGISTRAR(J)

1. The Chief Enginger, Headquarters, Southsrn Command,

Engineers Branch, Pune - 411-001,

2. The xxChief Controller of Defence, Accounts,

(Pensions) Allahabad,

3. The Garrison Engineer, Naval Base,

Gandhigram,Navsenbagh, Vizag.

4, Ona copy to Mr.ﬁ Vlngy Kumar, Advoaate; cAT,Hyderabad.
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6. Bne copy to lerary,CAT,Hydsrabad‘

7. One spars copy.
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IN THE CENTRQL ADOMINISTRATIVE TRIBUNAL
HYDERABAD BINCH HYDERABAD

THE HON'BLE MR.A.V.HARIDASAN: MEMBER(D)

AND

THE HON'BLE MRWA,B.GORTHI : MEMBER(A)

Dzated: IQQ ?tf

DROER/IUDGMENT . N /

M. ./R.8./C P.NG. = i

in
0.AND. 4 F 74

T.ALLND, (W.P.ND. )

Admitted and [.iterim Directions
Issued,

ﬂliouec‘.

Jispcsed of with direetions{.\/d;{&

Dismizsed. * ng
Oismissed as Liithdraun. %%

Dismissed for Default. %

S

ReYectad/Orderad. -

No goder cs tia costs.
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